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ADMINISTRATION OF UNION TERRITORY OF LADAKH

HOME DEPARTMENT, UT OF LADAKH

NOTIFICATION
Leh, the 08t of December, 2025

S.0.146.- In exercise of the powers conferred by sub-section (8) of section 356 of the Bharatiya
Nagarik Suraksha Sanhita, 2023 (Central Act 46 of 2023), the Lieutenant Governor of UT of
Ladakh hereby extends the provisions of section 356 of the said Act to the person against whom
a written proclamation has been published by any Court under sub-section (1) of section 84 of
the said Act.

By order of the Lieutenant Governor, Union territory of Ladakh.
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“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”

Digitally signed
by MICHAEL
MANNY DSOUZA
Date: 2025.12.15
15:53:11 +05'30'

MICHAEL MANNY
DSOUZA



		2025-12-15T15:53:11+0530
	MICHAEL MANNY DSOUZA




